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Ceniral Administrative Tribunal
%’ﬂbﬂlpur Bench
|

OA No. 772006

| fabalpur this the 10" day of Febroary, 2006.

|

CORAM f
|

Hon’ble Justice Shri RKB" atta, YVice Charman
|
|

Harishankar Tiwan

S/o late Shri Bhagwandas Tiwari
R/o Village Chilled 1
P.O.Bambhorn, Tehsi Javera
Dist.Damogh (M.P.-470 881. Applicant
(By advocaie Shri Rajesh .?Smti)

‘ Versus

1. Union of India through
its Secretary |
Ministry of Defence
New Delh {

The Chairman |

Ordnance Factory Board
Shahed Khudiram Bose Marg
Kolkata. .

2

3. The General Msma“ger
Vehicle Factory |

Jabalpur, Respondents.

(By advocate Shri R.S. Siddiqui)
ORDER
(By R K Batta, Vice Chairman)

Counsel on both s}‘ide:: present.

{ Appeal in this case is pending. Counsel on both sides agree that
| the OA can be disposed of with a direction to competent authonty to

| dispose of the appeal within 8 weeks from the date of receipt of a

| : (2.



[\

copy of this order, by passing a reasoned and speaking order. Order
accordingly as per iie’consent of both sides.

Respondent No.3 shall report compliance of the order of the
Tribunal after three months.

Copy of this order duly authenticated be furnished to both sides
with copy of the petition to the counsel for the respondents..

The OA 1s d;tspos:,d l.fﬁ aforesaid terms. No order as to costs.
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